IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
e

R.,2, 27/99 in :
0.2.1486/97._ Dt.cf Decision_:_22-04-99

The Director, . ¥
Centre for Cellular and

Molecular Biolcgy,

Uppal Read,

Hyderabad-7. .+ Applicant.

Vs

N.Suresh ¢+« Respondent.

Counsel for the applicant t+ Mr.C,B,Desai, SC for CCMB

Counsel for the respondent : Mr.K.Venkateswara Rao

CORAM: -

THE HON'BLE SHRI R.RANGARAJAN : MEMBER (AIMN,)

THE HCON'BLE SHRI B,.S.,JAI PARAMESHWAR : MEMBER (JUDL.) L
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ORAL ORDER (PER HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN,))

Heard ¥r.C.3.Desai, learaed ceunssl fer the applicanrt
aut im the RA and Mr,K.Vvemkateswara Rae, learred ceunsel fer the
resperdents in the RA,

2. The respemdent im the OA filed this RAa, It is stated
by Mr.C.B.Desai, learasd ceursel fer the responden€2§:2t he is
the stamdimg ceunsel fer CCMB ané herce the guestien »f uetiﬁg

Mr,V.Bhimapna as stamding ceumsel fer the respendent dess net

ar ize .

3. Nermally when am QA is received it is given te the

Sr.Standing Ceurnsel whe allets te the varieus ofher ceunsels,

If Mr.V.Bnimamna has been alloﬂzd this case it is fer him te
sayift sheuld be given te semebedyelse er alternatively he
sheuld have handed ever the case te the cencersed ceumsel, The
Beach dees net undertake the respemsibility {er chezimg checking
the ceunsel whe filed the vakalatmama or meme ef ampesrance. The
Bench acceptithe ceumsel whe appears and passed) erder en the
basis eof hearing them, Hence, there is ae further erder is
Recessary in regard te the neting ef Mr,vV.Bhimanna as legrned
standing ceunsel fer the reseondent.

4, Hewever, it is a fact that Mr.C.B.Desal always ittend
the cases of CCMB., The distribitiem made meed net be explained
by this Bench am# it is l=ft te the Zeaier Standing ceunsel. Im
fugure all the CCMB casas sheuld be harded ever te Mr.C.B.Desai
by the Registry.

5, The learned ceuasel fer the apslicant ia the RA
submits that a resly was filed by him but it wzs net taken en

recerd as the resly was net acknewledged by the eppecsite side,
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That éame te his kmewledge much later after the issue eof the
judgem=nt in the OA. Hence, he submits that para-4 ef the
judgement is net in erder.
6. The wara-4 ef the judgement is givem as per the recerds
available apd slaced befere the Bench en the date ef judgement.
On the date the case wa® heard and juégement was maSsed, it is g
fact that there was me resly available en the file, Even if we

take the greseat resmly en file the fimal decisien in the judgemeént

may pet change as the judgement has given liberty te the |
reSwendents te recersider the issue and pass.a speaking erder I
in accerdance with law., The ressendemts can wass an erder as
they deem fit in accerdance with law after serusimg the vhele
can®. Hence, we de net see jay recessity te review the
judgement, Heuce, the RA is diswese#d of. Ne cests,

The rewly statement may be taken en recerd, But

- taking ef this remly at this juncture may net be ef much use.
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(R.S.JA MESHWAR) {R.RANGARAJAN}
"MBER (JUDL.) MEMBER (ADMN, )
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Dated : The 22nd Awril, 1999, {,: ]
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